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rafely, or along with thOlle for regula! 
students? 

Dr. K. L. Shrimali: All these are 
matters of detail, which will have to 
be examined. 

Shri Yallamanda Reddy: Are Gov-
ernment aware of the fact that in 
some of the States. the Government 
departments are not allowing their 
servants to attend evening classes? 

Mr. Speaker: Now we cannot go 
into them. Each State cannot be taker. 
up separately. 

Shri Yallamanda Reddy: Some of 
HIe States are not allowing their 
employees to attend these classes. Has 
that fact been brought to the notice 
of Government and, if so, what action 
is proposed to be taken? 

Dr. K. L. Shrimali: The hon. Mem-
ber is asking questions which deal 
with State Governments. This is a 
matter for the State Governments to 
decide. As far as the Government 01 
India is concerned this facility is pro-
vided and it is hoped it will be taken 
advantage of by thase people who are 
in jobs. The correspondence courses 
are meant for them. 

Mr. Speaker: He says some of the 
States refuse permission to thcit 
employees to attend evening classes 

Dr. K. L. Shrimali: In these matters 
each State Government will have tu 
examine the situation. There may be 
certain situations in which they may 
refuse permission. I cannot give a 
general answer to this question. II 
is a matter for the State Governments. 
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Shri Bhagwat Jha Azad: May I 
know whether this Arbitrator would 
'hear the arguments on the Govern-
ment basis of meeting the officials and 
Ministers or sit like a court and hear 
arguments from professional lawyer~ 

. on behalf of the Government? 

Shri LaI Bahadur Shastri: That;s 
going into too much detail. He will 
perhaps decide for himself. I do not 
think he is going to function there a. 
a law court, but he will certainly 
meet the officials, non-official~ and he 
might also visit tho:' ~pot and meet 
the people there. 

Shri Basappa: May I know whether 
the mediation of the Prime Minister 
in such matters is confined only to 
U.P. and Bihar or whether it wi1l 
also be extended to My~ore and 
Maharashtra? 

Mr. Speaker: That is a different 
thing. 
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Shri Jashvant Mehta: What are the 
points of reference to this Aribitrator? 

Shri LaI Bahadur Shastri: It is a 
long one. The terms of reference will 
be: 

(1) Whether the principle of fixed 
boundaries between the aforesaid 
ciistricts should be accepted? If so, 

whether they should be determined 
in the manner suggested at the 1951-
Conference, or in a different way? 

(2) If the principle of fixed boun-
daries is not advisable, what improve-
ment should be made in the existing 
principle based on the deep-streams 
of the rivers Ganges and Ghagra? 

(3) Whether, in the opinion of the 
Arbitrator, there can be any other 
~olution to the question of the boun-
daries between the said districts? It 
so, what? 
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